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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

0.A. 588/94. Dt. of Decision : 20.7.94.

Mr. K. Apuryachandra Reddy .« Applicant

Us

1., Station Director,
A,1,R, Hyderabad,

2., The Dirgrtor Gensral

(Stafp Welfare) _ .
Akashawani, New Dslhi-110 001. .. Respondents.,

Counsel for the Applicant : Mr. K.Apuryachandra Reddy
' (Party=-in-Parson)

Counsel Por the Respondents : "lr. N.R.Devaraj,Sr.CGSC.

CORAM:

THE HON'BLE SHRI A.Y. HARIDASAN : MEMBER (JUDL.)

THE HON'BLE SHRI A,8, GORTHI : MEMBER (ADMN.)

a

a2




1

Q.éinuNo. 688/

X As per Hon'ble Sbri ...B.Gorthi, Member (sddmn.) X

in this application the applicant

has made a [ ro.Lc cilaim, LLLDLLY US @anoy svs w — _=
N [

direction to Respondent No.l to payLTA, DA/mileage

_11:—;?..'!_:-\!'!’\ a4 e E T A_DY wmder QR_25. &bk 71 and bR 81
Secondly he clalmeyieimbursemcnt of auta charges for

his conveyance from his reSLdence to the place of

duty ({.P.T, Hayatnagar)on 11, 2 92 and 16,12.92

transport was available.

2. ‘The applicant on his joining A.I.R.,

redewained Ae 2 A Q1 kank his residence at kamanthapur
in Habshiguda ar@a. There is an arrangement @f where by

the departmental vehicle used to cover certain areas
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of the A.I.k. and conveying to them to their place
of work. This arrangement was withdrawn from 7,4,92,

Consequently the applicant had to cover consicderable
QLOoTEINT B 11l o Wi s - visay —oiwe. e e —e L

WOXL K, Accordingly his ¢laim is theat he should be paid
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place of work,

3 . Admittedly on 11,2,92 and 1€,.12.92

there was a local bundh resulting in the disruption
of the public transport system, Consecuently tne = — —

applicant had no alternative but to hire an auto and
reach his office. He submitted his claim for reimbur- .

sement of the auto charges : by him but his claim
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appeared before u$ in person and also Mr,N.Xx.levraj,

learned standing counsel for the respondents,

5. The Prievance of the applicant seems
to arise from the fact that the respondents withdrew
the facility of the Cepartmental vehicle covering

Habshiguda area. In this regaré the contention of
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is required to cover each and every point where a

staff member resides it woulé almost be impossibl: to
pick up all the staff members and bring&ng'to their
place ot wWork in time. A Certain route is tixed for

tfax:§;§§; the departmental vehicle anc all the staff’

members are required to0 reach the nearest place from

where they could make use of the departmental véﬁible:
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employees are charged'some nomiRal amounts, In view
of this and the fact that there is no provision for

granting TA/DA in cases such as the one in which the
applicant is placed, the resSpondents State that tne

applicant is not entitled to any TA/DA for his conve-

yance from his residence to the place of duty,
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71 and 89. We have examined the same but we are unable
to “@ome to the conclusion that they cover fer a
contingency of this kind, There can be no dispute

that’ if a government servant is sent on local tour
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. ‘
provided, HBe can claim travelliny allowanCe., But a

claim for Travelling allowanCe/conveyancCe allowance

" from residence to the place of work 18 not provided.

for in any of the afore-stated rules,
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T | The applicant drew our specific

attention to a note issued by the Superintending

Engineer on 23.5.91 addressed to the Administrative
Officer. The said note is to the effect that &£4.)

due to non-availability of official transport on

account of Bundhs/Rasta Rokos,the shift personal

of A.I,KR, may use other meah%ﬁié??gggzﬁtheir duty spots¢ T
and that they may be reimbursed sujitably. In this

context the applicant has further stated that on

" +wo earlier occasions, on 5.8.%1 and 20,12,91 when

there was local disruption of public tranSport
SyStEmjl‘ge travelled on his own for which the
respondents aze reimpursed,Lﬁﬁﬁqqﬁ§mme~ —
8. The respondents admit that on 5.8,91
and 20.12,91 the applicant was paid amounts covering
expenditure on account of hiring transport to reach
the duty spot as on those two days there was a local
Bdundh. The respondents however contend that the

applicant on those two occasions was Xequired to go

. Ll svonaal hanrg Of ‘.‘;’Orking‘
but. beyond. As regards his claim for reaching the

office on 11,2,92 and 16,12,92 it was during the
office hours and therefore it was decided that he would

not be entitled to reimbursement of the auto charges,

6. After heariné both the parties \
and carefully gxamiﬁg§Zthe material before us,we

find that the claim of the applicant for grant of

TA, DA for his conveyance daily from nis residence

to office is not supported by any of the ruledto
which our attention has been invited, We cannot
therefore lay down as a legal proposition that the

applicant would be entitled to claim TA, DA for



his jougney from office to residence merely because
the departmerital ¥ehicle was not covering the area

in which the applicant resides,

7. ° | Next question of reimbursepént of
) . ¢ i - .
auto charges on the two ocCasions when there was no

el i kv snSmart tan accmind 0 f Rindhs. exnént_for

what QS stated in the SuperintEnding Engineexr *s note
on 25.3,91, thére is$ nothing on record to @ndicate
that the appliCant Could claim such reimbursement as
'a matter of right, It is entirely for the respondents

to see whether his case is covered bi the Superintending
N i eme
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of the case the conveyance charges could be reimbursed

)
to him., But we woulngike to give any direction for
payment 0f Such reimbursement of the conveyance
allowance because it does not Seem to be supported by.
any rule,

Zre unableqto gigggﬁszgpghzhizqi:sitszegh:bggglrsént

as made in this OA)and'the OA is therefore dismissed .

put there shall be no order as to costs,

(4B LGORTNI) (A, V . HAR IDASAN ) .
Member (ddmn. ) Member (Judl, ) %
4

bated...20th July, 1934

{ Dictated in Open Court )
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e contdies

e



Typed by | Compared by -

Mimedrad .o

AN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDEZRABAD BENCH HYDERABAD \_r" ™

el

THE HON'BLE MR.ALYLHARIDASAN: MEMBER(I h—
AND
THE HON'SLE MR.ALBLGORTHI & MEMBER(A)

Dated:  9p - F P4
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fidmitted and Interim Oirections

of with direstions,

Dismissed. -
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